>1
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SUPREME COURT OF | NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Speci al Leave to Appeal (O...... cC No(s).
19303/ 2016
(Arising out of inpugned final judgnent and order dated 18/05/2016
in CMAP  No. 12063/ 2002 passed by t he Hi gh Court 0] Judi cature at

Al | ahabad)

VED PRAKASH AND ANR. Petitioner(s)
VERSUS

STATE OF UP AND ORS. Respondent ( s)

(with appln. (s) for c/delay in filing SLP)
Date : 21/10/2016 This petition was called on for hearing today.
CORAM : HON&#39; BLE MR JUSTI CE KURI AN JOSEPH
HON&#39; BLE MR. JUSTI CE ROHI NTON FALI NARI MAN
Petitioner(s) M. Amt Khenka, Adv.
Anbhoj Kumar Sinha, Adv.
Ri shi Sehgal , Adv.
Ni dhi Bhuwani a, Adv.

554

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER
Del ay condoned.
It is seen fromthe pleadings that Section 4(1) Notification

under t he Land Acqui sition Act, 1894 was i ssued on 26. 01. 2000.

It is subnmitted by the | earned counsel for the petitioners that

o) far, no Awar d has been passed and no conpensati on has been
pai d under the Land Acquisition Act, 1894.

It is further submitted t hat t he petitioners are still in
possessi on of t he property and, t her ef or e, Secti on 24 of The

Right to Fair Conpensation and Transparency in Land Acquisition
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Rehabilitation and Resettlenment Act, 2013 would apply as far as

t he acquisition pr oceedi ngs initiated under t he 1894 Act are
concer ned.

In view of the above subni ssion, issue notice returnable in
f our weeks.

(Jayant Kunmar Arora)

Court Master (Renu Diwan)

Assi stant Regi strar



